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 बजे  ह,  यह  कैसे  होगा

 ?

 (स्क्रीन)
 MR.  DEPUTY-SPEAKER;  It  has

 already  been  circulated  that  at  4  P.M.
 he  will  make  a  statement,  You  will
 please  sit  down.

 RAO  BIRENDRA  SINGH:  ।  an-
 nounce  the  following  decisions  taken
 by  the  Government  क  respect  af
 Price  Pol‘cy  for  Wheat  and  Barley  for
 1980—91  crop  season.  ..(Interruptions)

 (Interruptions)  **

 MR.  DEPUTY-SPEAKER;  Only  the
 Minister’s  statement  will  go  on  re-
 cord,  Nothing  except  the  Minister's
 statement  will  go  on  record.

 RAO  BIRENDRA  SINGH:  (i)  The
 procurement  price  for  wheat  has  been
 increased  from  Rs.  117/-  per  quinta!
 last  year  to  Rs.  130/-  oer  quintal  this
 year.  This  amounts  to  a  total  increase
 of  Rs.  13/-  per  quintal  over  the  price
 paid  last  year  and  Rs.  3/-  per  quintal
 higher  than  the  recommendation  made
 by  the  Agricultural  Prices  Commiission.

 (ii)  The  issue  price  of  wheat  for
 Public  Distribution  System  will  be  rai-
 sed  from  Rs.  130/-  per  quintal  to  Rs.
 145/-  per  quintal  with  eflect  trom  ist
 April,  1981.

 (111)  The  issue  price  for  Roller  Flour
 Mills  will  be  Rs.  155/-  per  quintal  with
 effect  from  151.  April,  1981.

 (iv)  The  present  policy  of  free  move
 ment  of  foodgrains,  includirg  wheat,
 throughout  the  country  will  ve  continu-
 ed,  However,  to  maximise  procurement
 of  wheat.  Government  will,  if  neces-
 sary,  impose  levy  on  traders.

 (v)  As  regard  Barley.  the  support
 price  has  been  fixed  at  Rs.  105/-  per
 quintal  as  against  Rs.  85/-  -  quintal
 recommended  by  the  Agricultural  Pri-
 ces  Commission

 16.03  hrs.

 STATUTORY  RESOLUTION  RE.  DIS-
 APPROVAL  OF  SPECIAL  BEARER

 **Not  recorded.

 etc.)  Ord.  &  Bill

 BONDS  (IMMUNITIES  AND  EXEMP-
 TION)  ORDINANCE,  1981  AND  SPE-
 CIAL  BEARER  BONDS  (IMMUNITIES
 AND  EXEMPTIONS)  BILL—contd,

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  WORKS  AND
 HOUSING  (SHRI  BHISHMA  NARA-
 IN  SINGH):  Now,  you  have  to  put  the
 Special  Bearer  Bonds  Bill  to  the  vote
 of  the  House.

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  the  Statutory  Resolution  to
 the  vote  of  the  House.

 The  question  is:—

 “This  House  disaproves  of  the  Spe-
 cial  Bearer  Bonds  (Immunities  and
 Exemptions)  Ordinance,  1981  (Ordi-
 nance  No.  1  of  1981)  promulgated  by
 the  President  on  the  12th  January,
 1981.”

 The  motion  was  negatived,
 MR.  DEPUTY-SPEAKER:  Before  I

 put  the  Motion  for  consideration,  of
 the  Bill,  to  the  vote  of  the  House,  there
 .  an  amendment  which  kas  to  be  dis-
 posed  of.

 I  would  like  to  know  from  Shri  ?.  त.
 Shamanna  whether  he  would  lke  to
 withdraw  it.

 SHRI  ?.  R.  SHAMANNA:  No,  Sir.  I
 want  to  speak.

 MR.  DEPUTY-SPEAKER:  You  can-
 not  speak.  You  can  speak  on  Clauses
 and  not  now.  I  will  put  the  amendment
 to  the  vote  of  the  House.
 Amendment  No.  1  was  put  and  nega
 thved,

 भी  राजनाथ  सोनकर  कत्ती  (सेक्टर)  :
 उपाध्यक्ष  महोदय,  चार  वख  चुक  हँ,  क्या
 गुजरात  कमीशन  नहीं  (लिया.  जायेगा ?
 व्यवधान )

 SHRI  JYOTIRMOY  BOSU:  At  4  P.M.
 the  discussion  on  Motion  on  Gujarat
 has  to  be  started...  (Interruptions).

 MR.  DEPUTY-SPEAKER:  [  want  to
 complete  it.  1  want  to  take  the  sense  of
 the  House.
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 थी  र  क  शास्त्री  :  कया  आप

 wer  का  इस  तरह  से  चलाना  चाहते  ह  ?

 (Interruptions),

 MR.  DEPUTY-SPEAKER:  Please  sit
 down.  All  of  you  please  =1t  down.  The
 Minister  wants  to  say  something.
 Please  allow  him  to  have  his  say.

 (Interruptions),

 SHRI  BHISHMA  NARAIN  SINGH:
 Mr.  Deputy-Speaker,  Sir,  this
 Motion  is  very  important  and,  there-
 fore,  I  do  not  want  that  there  should
 be  two  opinions  or  controversy  about
 it.  Since  we  have  got  majority  discus-
 sion  on  Bearer  Bonds  could  have  con-
 tinued  and  voting  would  have  taken
 place.  But  I  do  not  want  1%.  The  issue
 is  important  and  you  can  postpone  the
 discussion  and  take  up  the  Motion  on
 Gujarat.

 MR.  DEPUTY-SPEAKER:  Now  the
 House  will  take  discussion  on  the  Mo-
 tion  on  Gujarat.  Shri  Ram  Vilas

 16.08  hrs.

 MOTION  RE.  SITUATION  ARISING
 OUT  OF  AGITATION  AND  DEMONS-
 TRATIONS  RE-RESERVATION  OF
 JOBS  FOR  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES

 “fa  यह  सभा  गुजरात,  राजस्थान, कर
 दरक  अन्य  भागों  मे  अनुसूचित  जातियाँ
 मार  जन-जातियां  के  लिए

 tae  महोदय,  उस  :  काफी  चर्चा  लाख
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